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Order dated 15.3.2002

Heard the learned counsel for the
applicant and Shri B.K.Nayak, learned A«.S.C.
for the Respondents. The counsel for the
applicant seeks permission to withdraw this

QeAs with liberty to file a fresh one on therml%
same cause of action. The prayer is allowed.

The Oe.Ae. is accordingly dismissed

as withdrawn.




